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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) A few complaints
have been received.

(b) These suggest, generally, augmenta-
tlon of existing facilities at Chandigarh and
Amritsar stations,

(c) The existing passenger facilities at
Amritsar are considered to bz adequate,
A proposal for construction of a new station
building at Chandigarh with improved faci-
lities for passcngers, is under considera-
tion. -

Eviction of Landless Tribal Agricultural
Labouarers (Malburi)

3969. SHRI DHIRESWAR KALITA 1
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have taken
any step to prevent the eviction of the
eight hundred landless tribal agricultural
labourers from Tribal belt, Malbarl,
Assam ;

(b} wheiher the tribal people have been
evicted and rendered homeless ; and

(<€) if s0, the steps taken to help them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) 1
{a) to (c). The details are being collected
from the State Government and will be
lald on the table of the Sabha as soon as
availabie.

12,10 hrs

CALLING-ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROCEDURE FOLLOWED BY WEST
BENGAL GOVERNOR IN REGARD
TO FORMATION OF GOVERN-
MENT IN WEST BENGAL

ot vy fem (03) : & afqeraritg
aiF nga ¥ famfefas faeg #t M
g Ed W w1 oww fRewr § &k
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g AT fF ag W A ¥ oF
aFrer

“qRAT A 7F | AFEATE)
¥ afafea wva =1 & 78 g8,
F My grEgadt za (wred-
1Y) ® 7T F GG AT &
fou #f adi #gr swar =ifz,
F ait # ofygd e & weAge
g w4 sfag gfwar”

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : Mr Speaker, Sir,
following  the resigoation of Mr Ajoy
Mukerjee, the Governor of West Bengal
explored the possibility of formation of an
alternative Ministry in the State, He came
to the conclusion that there was no prospect
of such an alternative  Ministry, and
T ded to the President the issue of
a Proclamation under article 356, The
recommendation of the Governor has bzen
accepted by the President.

st ug famd : wenw wghEw, A
sqAEqT FT N9 & | AT GAR  SAAEHET
¥ weara 51 afaq | §W Wag wgroET
fF wdT & Fru eAFRY af wfw,
e, % G H T ERT
gz Wt TEY w1 | AGEH! FC TU AG
Farzy fF SIEER {1 SO T
sigearT af af gar gy adff g
AT IEST AR A EA | @y AT A
awit ¥ v frw gfwar §1 usaom g
FITET AT 4T | FEH AL G AT g
qaT 1

SHRI PILOO MODY (Godhra) : The

Home Minister has not done his home-
work.

AN HON, MEMBER : He was at
Coimbatore,

SHRI Y.B. CHAVAN :1 have dene
enough home-work, and}lhnt will be clear
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in the course of the guestions and answers
that will follow, When he put ths question,
the whole thing was in the process and
natusally, I could not have referred to the
procedure that was followed, But I thought
that ultimately it is the end-product of the
procedure which matters, and 1 have made
a mention of it

T can glve information to the hon,
Member that the Governor wrote to all the
politizal parties to find out whether they
were willing to support the Government, and
most of the political parties practically all,
excepl the CPL (M) b:cause they themselves
had offered to form a Government, replied
saying that they could not support the
Government. Baut at the same tlme in their
letter they said that if even after thelr views
were known, the Governor appointed the
leader of that party to form a Goveraomant
it would be immoral or same such thing...

DR. RANEN SEN (Barasat) : Immoral
and {llcgal.

SHR[ Y.B. CHAVAN ; When this
particular part of it came, the Governor
replied by saying My mind Is still open on
this  qucstion, I have not made any
commitment, but I would like to find out
from you any reasons why you consider this
immoral. This was a sort of counter-letter
that he wrote to them.

st 7g fomd: g ot Ul &
Ffgwl #1 gamw &, TWE A FC I
FIFTT F1 G AIEGT & g T@HF GO
F & sear @ wd § @t g WA W
Ay 1 *toa fag aw@ gwwt fearar
qgar § Sd aHTLH qZ WAY Y A w7
A A S F g agrgfa @
wife IT@! a0 & faaw w9 § ST
qudR agi FATqET | ag w0 sfwar
# 1% § @R zafeq gziar o §
AT gra oY fagd fae af oF 39%
a1t ¥ aga & AQ amafaai § 1 ag fagt
IR IGF @9 Jg F oA@fgy dr)
e FovaT ¥ o sEAC § aEr @
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AT Ig F A gIrE IEY gAT WA
fF @77 g=1 & gI T F I 9gA @
afaq w¢ faar mn a1 fs AEdaR) -
frez qrdf & 3ga ® St @EFTC AW
IAFT GRAT gH I1T AET FLT A I
q ga;r@{ IEF @WT AT A AT
gaa fazdt fodt | faw ag griiE sl
giftg 12 @ F9 I F@T § 47 a3
TEAT I A ferr i R I E fe

g qr @ w19 M gar qr1399 §
gitasiE ¥ g1

“show cause to the court why rule nisi
as prayed by the petitioners should not
be issued,”

7@ qig #1 fazdt fomar & guma
g aga & arsfaaas & | 9% oF AT
#og ST gA@T g | AT A AP &

*] have noted that you have purported
1o make it absolutely clear that your
parly Is totally opposed to my permit
ting the formation of any Ministry
headed by the leader of the CPI (M)
Mr. Jyoti Basu at the instance or with
the support of the CPI (M) and further
that in case such a Ministry if at all,
is allowed to be formed, you shall
oppose it both from within and
outside the Assembly.”

gy ffea 3 & 1 W
HFC N F@ &1 gk 417 g8 &

“Meanwhile, 1 shall be obliged if
you kindly give me your reasons
why you think it would be iliegal
and Immoral If 1 allow Mr. Jyot|
Basu, leader of the single larges,
party In the Legislative Assembly to
form a Ministry and then face the
Legislative A bly with a d d
for secking confidence of the majority
to enable the opposite parties to move
a motion of no-confldence agalost
the new Ministy...”
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[t g ford]

YogwrEaw arag § fFaga
o Aifzg org 79 F IO A AT
fFormm P ¥ Ser owooer ¥ oaw
gafen & f fag & fou sast smo
qamr a1 ? a3 fgqeam &@wd A amar
&, T, A FA A aEh

gadt 917 ag § fF anft a% wvgeEt
& fag 715 ot miees faamn fafew
FEN I A 7T A frar o @
adrr v grar & 7 dfgwra £ g 163
¥ g a1 § f MEA #Y wEg FW F
for uF w41 afeag Y & 164 ¥ #g7
mr g & ger w0 @ fagfe T
T 91T av WPt Y frgfs ger
g A W AEHIFI ) W H A
ari anw fagra adf § 1 @ gER )
HYHT IAT AT qAF AT AT § IFHY
QuAt § w1 ara fagra ag w4 7A@
ufEar usas ¥ UF U ¥ e
F7ar & Sus o g9 & ww fem
srar wifge <7 1 fage & qg ug df
garar Tifge a1 Fida F g2 F g

% WA ®ET ¢ faad S s
R C i

sit wy fema: faardy ot &1 &) gomr
ey ur 1 X w1 Fqr qATS g 1 wfwar
 ara § T w@r g 1 9 9 § T 90
4t | igg &1 foe @ af @ o
qar ¥\t 74¥ a1 a5 # 5 fFg wtaq &
fraa fauras § 1 1965 & 3 W wrad-
FEY grafaes] &1 @7 I W AT
Ig&r A I AT ) q9T qigE A
uF 7§ sPrar ¥ agi e fear | @ wra
Fat ard frar ?
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a1 2z 9t & f amed gro SR
9 7% FRERF EY 6K R oW
M W AF fear mar ? aeefy
AT At FA F oA A9dc
T ¥ ATFMAOT 9T UF  qaaeT
srdt e 1 g gar €Y a1 fF ga7 aga
AT A § | IR gt AR wfaar
WMANL 19w ¥ ¥ o & qq &
ATFT 97 FT AT &

“A year ago, the people had planted a
political garden which was to blossom
forth In course of time, This was not
to be. The great and noble ship which
the people had lauoched on the
uncharted seas of parliamentary demo-
cracy has gone to pieces on the rocks
of disunity..."”.

# oz o W § 5 oA %
w4 &) F1 AT, IF FT FI40 ArEy
grafrsr F mag N aF adiak o
F\ §58 gRY F FAA F@7 93, 397
g ¥for 1 ariess fogra amr
wraa ?

SHRI Y, B. CHAVAN : The hon.
member has asked whether a different

procedure was followed in the case of West
Bangal,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : All under the Centre’s pressure,

SHRI Y. B, CHAVAN: I would say that
basically the procedure followed in Bihar
and Bengal is the same,

SHRI JYOTIRMOY BASU : Accordiog
to him,

SHRI Y. B. CHAVAN: Naturally
everything 1 say is accordiog to me; it
cannot be according to him,

In both the States the Governors tried
to flnd out whether the leader of the largest
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party had the support of other parties. As
regards the criteria about which the hon,
member wanted to know, it Is true that the
Governor has to select the Chiel Minister
and he has to appoint the Ministers; but
the general principle which is also implied
o the Constitution is that the person chosen
Is in a position to carry out the collective
responsibility of the Government, So the
Governor has to see that the person lovi-
ted has the support of the majority in the
legislature, That is the guiding principle.

1 would like to Invite the hon. member’s
attention to the fact that the entire question
of the Governor’s discretion to lnvite some-
body to from a government was discussed
here when the Rajasthan problem was raised.
At that time, 1 remember 10 have sald that
certainly there is further scope for finding
out whether some guidelines can be given.
1 would remind the House of the steps I
took then because sometimes members are
apt to forget what Is being done in this
direction. I had since given this informa-
tion to the House previously. This is the
third time 1 am repeating it.

I consulied some leading jurists of the
country in this matter some of whom were
ex-Chicf Justices also—and a certaln con-
sensus was cvolved as 1o what guldelines
could be given. The major idea they con-
veyed was that in this matter the Governor
should try to ensure that the mano to be
called upon has got the support of the
majority in the legislature. 1 wrote to all
the leaders of the political parties nearly
1} year ago about this. But I must say
that till today 1 have not received any
replies,

This is exactly what the Governor of
West Bengal was trying to do. He neturally
wanted to sce whether the leader of the
largest party had the support of any other
political parties so that he could go ahead..,

s ag fead : 3 t 9z7 Q) fow g%
) s 7

SHRI Y.B. CHAVAN : [ would sub-
mit that the language he used is not the
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language of a show cause notice. Cer-
tainly he could have avolded asking this
informaiion. I quite agreed it was not very
essential for him to do that. But the langu-
age he has used—*I shall be obliged If you
will kindly let me know' — Is mot the
language of show-cause: Let us not forget
that the Governor was for a Jong tlme a
Judge. So when a certain question was
raised, he wantad to know what their think-
ing was — nothing more than that,

As regards the speech he broadcast, there
is some reference to poztry. 1 do not know
why the hon. mz2mber objects to poetry.
Even in the drab political life, it is good that
the Governor has not lost touch with poetry.
I would request Shri Limaye to follow him
in this matter,

sit ng fomd ©  Few wPaw, oF
T@ & W@ ALY smmr g 1 &%
g q&r a1 f& Fr a3 ®d § f5 made
wigg w03 09 N safa ag #
AT} &, AfFT FAF Wimagws ¥
agt aga & a1@ 3E FgA wa # qfe-
737 fram, 7 gt ¥ fomn, gafag 3 ?
T &% WTAGE A AF Y A ?
% ggi q 3AFT MW AG FA APar)
GEI J94 HAMATEH F G AT F
fearn ¥ qfads s & *ifmr «v ) &
TAF TeE FT FRATS AL 7 @ §; afa
s gy &, AT X ag emAAr
argar g 5 %1 ag ar /g ¢

SHRI Y. B, CHAVAN: The hon. Mem-
ber is always basing his statement on wrong
information, There was no question of
sending any messenger from here,

SHRI NATH PAI (Rajapur) : During
the past few years it has fallen to our lot to
bring to your notlce and to the notice of this
House the lapses on the part of Governors
in this country, but 1 did not think that Mr,
Dhavan would be creating a record unprec-
edented in Impropriety so far as Governors
are concerned,
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The Home Minister has trled to get
away by pointing out that he is an ex-Judge
and the writing of show cause potices comes
to him very naturally. He even tried to white-
wash the whole thing by saylng that a
little bit of poetry in this drab life of ours
fs a good charge. Had it been poetry, I
would have joined him In sending my con-
gratulatlons, What he has indulged in is of
a very dangerous, nature, which is not part
the duties of a Goveroor.

Io the first place, the objection that we
raised was to the procedure adopted. It is
certainly up to a Governor to call for cons-
uliation leaders of all parties and then make
up his mind as to who shoud be called upon
to form the Government. This is as per the
law of the Constitution and the country, but
what does Mr. Dhavan do ? Mr, Dhavan
asks the leaders of parties to tell him the
reason why he should not call upon Mr,
Jyoti Basu to form a Government, He does
this twice, Mr. Chavan has not given any
salisfactory reason except saying, of course,
that it was not eseential for him to use this
language. I hope that his words, though very
mild, constitute a disapproval and displea-
sure that the Governor should not use
language which appears to be coercive and
threateniog, but I will take even more serious
aspects of what he said.

In this context, I would first like to read
out what he has said, He is an ex-Judge, a
distingulshed scholar I am told. The presi-
dent’s proclamation says;

“Now, therefore, in exercise of the
powers conferred by article 356 of the
Constitution and all of the powers
enabling me In that behalf, T hereby
proclaim that 1 assume to myself, as
president of India, all the functions of
the Government of the said State and
all powers vested in or exercisable by
the Governor of that State, declare
that the powers of the Legislature of
the State shall be exercisable by or
under the authority of Parliament...”

The Governor should have knowa that the
State of Bzngal is now under the Parliament
of India, After the sup:nsion of the Coasti-
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tution there, we do not have a Gauleitel
there, as there uwsed 1o be in conguered
Europe appouinted by Hitler. The rule of
law and the rule of the Constitution must
prevail. Is Mr. Dhavan aware of it, and if
he is aware, why does he call the rule of the
President a  disaster ? These are exactly his
words:

*This disaster would not have befallen
the people of Bengal if the basic rules
of partnership had been followed.”

Mr. Ajoy Mukerjee, the chief Minister,
representing the will of the people of Bengal,
says that this is a great relief that the Presi-
dent’s rule has been imposed, but here is the
Governor of the State saying that this disaster
has befallen. Is the rule of the President a
disaster, and is it for the Governor of the
Stalte to say that this is a disaster,

When I read the reports of his speech in
the Delhi papers, I could not persuade my
sell that the Governor could have brought
himself 10 say these things. I waited till the
Calcutta pepcrs, the National Standard and
the Amrita Bazar Patrika arrived, and I
must say that [ find it extraordinary.

What does Mr. Dhavan say 7 Mr. Limaye
has already referred to the ship-wrecking and
that kind of thing. Now, he says:;

*I would lke 1o state that, subjcct to
the approval of the President..,...

—we should thank him that he remembers
that the President counts and that he himself
is only an agent of the President and the
constitution of Indja—

¢ ..it shall be my constant effort to
bring about a restoration of the United
Front through a conciliation between
the constituent parties,”

Is it up to the Governor to make prefes
rence like this 7 Is it not palpable indulgence
in partisan politics to say; I will try my best
to restore the United Front ? These are his
words. Supposing this Government is dis-
missed tomorrow, will it up to the president
of India to sayr it will be my constant ende-
avour to bring about a restoration of this
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Government T Will he not be indulging in
partisan politics, completely divorced from
his constitutional duty ? Does Mr, Dhavan
content himself with it ? His poetical flights,
had they been limited only to what Mr.
Limaye has said, 1 would have besn happy.
But he goes on. There is something extra-
ordinary In this piece: “*Dhavan proves Basu
wiong by Lenin,” A great poet, constitu-
tional expert and a great judge.and a great
Marxist, The report says:

“West Bengal Governor on Friday
night guoted Lenin to prove Marxist
leader Jyotl Basu wrong.

Tn a broadcast over the All India
Radio in Calcutta Mr. Dhavan sald
that during discussions before the
collapse of the United Froot the
former Deputy Chief Mlnister told
him that though he wanted the U. F.
to survive it was not possible for his
party, C P 1 (M) to put up with the
offensive behaviour of some of the
members of the Froaot,”

What does the Governor tell him? That
press report goes on:

*... The Governor sald he poioted out
to Mr. Basu Lenin’s instrucilons to
Trotsky during the Soviet Union’s
peace negotiations with G 1 Hoff-
man of Germany in 1918."

The House should be read this paragraph;
this is a real gem.

“In a message to Lenin Trotsky comp-
lained that the General was deter
mined to wreck the negotiations and
was now demanding that ‘we must
meet him in formal bourgeois dress.”

The German general demanded of Lenin’s
envoy that if he wanted to come to negotia-
tions, he must come in tailcoats, etc. Trotsky
a born revolutionary, declined to put on,
even for negoliations, bourgeois. Lenin's
reply goes like this.

“Lenin’s reply telegram said: “our
objective “is to obtain peace, And if
it helps you get peace from Hoffman,
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go before him in petticoat, if nece-
“.ry-u .

Is it the contention of the Governor that he
is Lenin, poor Mr. Jyoti Bacu Trotsky and
Mr. Ajoy Mukerjee, the nasty German Gen-
eral 7 what does this analogy mean 7

SHRI NAMBIAR: Take the spirit.

SHRI NATH PAI; There is too much
spirit which Is dangerous even in a Governor
The Governor cannot be allowed the cosy
comfort of a pubernatorial palace and the
freedom of the political arena which is given
to a politician. T want to know from Mr.
Chavan whether he can justify this kind of
speech,

To be fair to the Governor, I shall point
out before concluding that at a reception
held In his honour in Lendon by the Indian
Jonrnalists Union he has made a clean
breast of his role. He told them that the age
of uplted fronts bad dawned In India. Mr.
Dhavan persuaded himself to  believe
that destiny had called upon him to be
the flag holder of the United Fronts in India.
He says that the key to the polltics in India
lies In the United fronts,

Mr. SPEAKER) There is a limit to this
kind of impropriety, Maybe, some of you
may be feeling for the Unlted Front. ([nfer-
ruption) But it is not for the Governor.
(Interruption) Mr. Speaker, Sir, I want to
know from Mr, Chavan one thing. Now the
time has come, firstly, will he remind Mr,
Dhavan that if Mr. Dhavan wants to propa-
gale the politics of the United Front, this
vast country is open for him. He should
resign. No body is compelling any body to
hold office, if he wants (o advocate the
policies In which he belleves, why have
shackles and the inhibitions of a Governor's
office T Why subject himself to this criticism
in Parliament ? Why not make use of the
fundamental freedom to resign from his
office and come out and advocate the poli-
cles of the United Front ? (nferruption)

SHRI PILOO MODY: He is an Infil-
trator,

SHRI NATH PAI: Before concluding,
may I say this? Mr. Dhavan sayss “The



401 Formation of Government CHAITRA 3, 1892 (SAKA) in West Bengal (C.A.) 402

supreme need of hour is to restore the confi-
deqce of the pzople in the capacity of the
governm:nt to preszrvz law and order and
to dispel the sense of fear and panic which
has gripped the pepole.” In one breath, he
says that the people of West Bengal, who
saw the rebirth of the renalssance of India
are gripp2d with fear; th: pzople who defied
the might of the British; a young boy of 16
throwing a bomb and giving the clarion <call
to be freedom-fighters of India. That Woest
B:ngal ¥s in the grip of fear, Because of
whom ? Bzcause of Parliament, because of
the Presideat, bscause of you and because of
us or because of the people, bezause of the
failure of the Uaited Front, So, in one
breath, he says that the people have been
living in a nightmare of fear; living In the
grip of fear, And In an other breath, he
says that It will be hls constant endeavour
to bring about the restoration, remove the
cause of that fear.

Now, may we have an assurance 7 Mr.
Chavan has tried to blame the Opposition

leadzrs, none of whom has bothered to reply

to his questlonnaire, It Is not that simple.
Buat let us not delve in to it. There was a
whole lot of discussion with you about the
defections, about the Governor’s powers.
You refused to take a deflnite position on
all those Issuzs; and it is as a protest against
that that we have refused to give a reply,
You know, suppressio veri suggestio
Sfalsi. You told us the truth, but it is half-
truth, and therefore it i3 worse than a false-
hood .

May we havean assurance from the Home
Minister 7 As I said earlier, it was not
essential for him to use that language, Now,
is it essential for the Governor to go on
being a champlon of the United Front and
to mike such a palpably partlsan speech ?
I have quoted verbatim from bis speech.
May we have an assurance from the Home
Minister 7 What the pzople of West Bengal
want is the protection of Parliament: that
their rights and liberties as fellow-Indians
will be assured to them. May we koow from
the Home Minister - since it is our rule, the
President’s rule and Parliament rule that

prevail—whether he will take all his courage _
in his hands and tell Mr. Dhavag that such

after dinner speeches are good at a Rotary
Club but not from the gubernatorial palace
from the lips of a Governor and that the
Governor should confine himself absolutely
to his oath to preserve, protect and defend
the Constitution. (Interruption)

AN HON. MEMBER: Dismissal,

SBRI NATH PAI: In view of the fact
that Mr, Dhavan is far more committed to
a particular type of thinking to which he is
entitled, will Mr, Chavan think that we
glve him the freedom to practise this, since
he is also desirous of it, by relleving him of
his responsibllity as Governor ? (Inrer-
ruption)

SHRI S. M. BANERJEE (Kanpur) :
Send Dharma Vira,

MR. SPEAKER) Order, order.

SHRI Y. B, CHAVAN: Sir, the home
Member, Shri Nath Pai, has given detalled
quotatlons from the speechs of the Governor,

SHRI J. B, KRIPALANTI (Guna) : You
are not responsible for his appoiotment.

SHRI Y. B, CHAVAN: [ cannot say that I
am not responsible; I am certainly respor-
sible for his appointment. (Interruption)
Now, I do not want to justify everythind
that the Governor has sald in that particulan
statement, 1 personally feel that on such
occasions it is very wise and safe for the
Governors to be reticent, I have no duobt
about that, I do not think it s the responsi-
bility or the duty of the Governor to bring
in any particular party o power. I also
agree with you on this point. There is no
doubt about it. But, at the same time,
ultimately, il we see the roults In West
Bengal—naturally, when he sald about the
disaster—he does not mean the United Front,
as I have understood him. It was not
a disaster that the U, F. Government was
ousted 3 it was in a sense a dlsaster that a
representative Government was ousted.,

_SHRI RANGA (Salkakulam) :
should have said that, ®

He
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SHRI Y.B. CHAVAN: I have made
that very clear. When he sald that he wiil
restore the U.F. Government he did
not mean the U. F. Government as such.
I think it 1s the duty of every Governor to
see that a representative Government is
restored. (Interruptions).

SHRI NATH PAI: Of course, you
have a certaln obligation to defend him,
but let us be fair,

SHRI NAMBIAR (Tiruchirapalll) : If
it Is a debate, I should also he allowed to
particlpate in it.

SHRI NATH PAID: Your name [s
not there in the list.

Sir, let me read the exact words of the
Governor )

“But in the U. F, Government, for a
polltical partpership, for the govern-
ance of a State, there was no such
provision and this omilssion has
proved fatal in the end.”

Tt Is very clear, He is lamenting the
Government’s failure, The failure of the
U, F. Governmant is the cause of his
dzspair. He says it in so many words.

SHRI Y. B. CHAVAN ; | am trylng
to see the spirit of his statement.

I do oot want to jusiify every word he
has said.

SHRI
dismissed.

RANGA : He should be

SHRJ PILOO MODY : Sack him.

SHRI Y.B. CHAVAN : If T have
understood democracy, if I have undersiood
the mood of this Partliament, I do not think
this Parliament would wish to have
President’s Rule all the time in Bengal. It
will be our concern to see that representative
Government is restored there as early as
possible.

The hoa, m:mb:r said that I have told
the half truth, It {s not half truth, I have
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told the full truth, the whole truth. As far
a3 defections and other matters are con=
cerned, I have given notice to the Lok Sabha
sometime last year, Let us discuss the
defecti report here, It
was only after the report was discussed in
this House that we were golng to bring
forward legislation based on that, It is for
the Business Advisory Committee to
decide. It is a matter for the House to
decide. (Interruptions).

i »,
ms ttee's

SHRI BAL RAJ MADHOK (South
Deihi) 1 We are pressing week after week
for a discussion on that report. The
Minister of Parliamentary Affairs is standing
in the way. You are standing in the way.

SHRI NATH PAI: The home
Minister did not answer one question.
Will there be a guarantee given to this
House and the people of Bengal that the
rule of law will be established, that terror
and fear will be removed and when
elections come, free and fair conditions will
be created there ?

SHR1 Y. B. CHAVAN : That was an
observation which did not necd a reply.
It is not only a question of assurance, but
it is the obvious duty of this House and
the Government to see that the rule of
law is maintained in B:pgal.

SHRI NATH PAI: What about
relieving the Governor ? (Inlerruptions).

it Aoit siw< mwi (ater) sl .
Mgz attywgr g v g qf=dr
Fae & er-gre-mET N faw qg &
& v A w1 wfag w3000 § 9@
qgT g g fF FaT IA%0 saTT Ao
e arge (Ta) F FH-gAF—FTWlET
¥ ¥ 39 weueE & O T4 g, fag
¥ wgr AT §—

*“All West Beogal will be ablaze if an
alternative mini-front Government
was formed at any stage without the
CPI (M). The mini-front mlnisters
will not be able to entgr the
S=cretariat,”
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FeE RElEd, 48 OF ¢ gHA §
fad #15 ) FIFIT 90T TE FT FHAT |
& wo gl & sAAr Tgar g fs oawm
¥ zgdr AAT STA—FT A 57 079X
S AITH TRFY Y §, I faars T
FTAFTEY FY SN 7

mit g 7w wg famd @R
aramd it 7 STH FRAW T T e
& graey § g7 grgad F wEwRE A}
FAEH G ATAAT AT g A 9w
FITHIEZ AT G T3 47 1 IAX TFEA OF
ar FY 791 AT &t o f5 ag ww A
qIg § TG @ FL AT AT FA G-
FI A a7dt, ag aF gt F w79 W
i @ F Arafig oA o § A
=1z e 7 I8 WgE W gAEEE W
aaddE F owrAd § ar qifmare 4,
e =37 gET mz Y Y 92T A

g

# ag WY arAAT Awgar g f Awrs
# 7| 997 &1 atg B AATRT HE & -
Tz A7 & FA@ oI9 WY OE A
qY. ar3. (79) ¥ G $T a7 qifea)
Y AFT T AT AT gad &, N
#rg. (uA) F AFT FAE WA | FHA
AT oM Fy qAT3ET W'z TEAAT FY
ATHE A F1 & AT FU 795 foq § am-
qig F At A § = ¥ qmwa F
giqt g T frdt o & @g amw
FT @ § A %A wAAT WA o 97
w1 fMufaals g gaan A afzy 39

F1 % 17 g 37 & aY fodt g@dt g
AT ana g 7
SHRI Y.B. CHAVAN: I do not

think the hon. Mamber is right in saying
that the Governor is now trying to support
any particular front @r any particular party
as such,

_sometimes a[lﬂ

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What do yon mean by *“‘now™ 7

SHRI Y. B. CHAVAN : Even then he
was not doing that, If he had done that, he
would have asked them to form a
government ,

SHRI PILOO MODY : But they could
not form a government.

SHRI Y. B. CHAVAN 1 He certainly
gave them an opportunity to see If they
could form a government.

As far as the responsibility of the
present administration In West Bengal is
concerned, It is not golng to take any lead
or any advice from the parties there.
The Bengal administration would be the
responsibility of this Parliament.

SHRI S. KUNDU (Balasore) : I
would not repeat the questions that have
been asked., With the promulgation of
President’s Rule in West Bengal, I take it
that the era of political melodrama that was
practised in West Bengal will come te an
end, temporarily though, and with that the
barbarous and uncivillsed government, as
was alleged by Shri Ajoy Mukerjee,
wil also come to an end, An-
other factor which has emerged out of
this is how the Constitution has stood the
test of time §n preserving the hopes and
aspirations of the people and in safeguarding
their interests and rights. This is a very
important factor which 1 thiok emerges
from the activities that were undertaken by
the United Front Goveroment in West
Bengal. I would like the Home Minister to
have a probe and find out whether the
Constitutlon can stand the stresses and
stralns of the conflict that arises between
the Centre and the states. Then, at critical
times, under articles fWPwand 164 the
Governors are alloxhlo ex&& all sorts
of constitutional batics affsthey are
to exercj all those
monkey exerclses” with the .Ilhme Minister
here as i rins master of {§# circus. What
is this, view of the Home Mbister In regard
toﬁ‘tmins some positive s in regard to
their functioning ? It is no use telling us
that he has called a meeting of all political
leaders. Does he thiok that the time has
arlsen now lo bring bel‘op Parliament some
positive proposals {n the form of legislation
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to meet the lacuna arlsing out of articles
163 and 164 7 Then, there are allegations
of widespread unabated violence in West
Bengal. There have been allegations that
the civil servants have been inated

indgc
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goes into the allegatlons, we will reply to
them and we must also be given a right to
reply.

MR. SPEAKER : You questions are
beyond the scope of the calling attention

with certain political ideas, There have
been allegations of break down of law and
order with the connitvance of some constl-
tuents of the United Front Governmeant.

In view of tbis will the Home Minister
sonstitute a high level non-political judicial
inquiry headed by a Supreme Court Judge to
find out the justification of the allegations
made by all other United Front partners and
whether the Constitutlon stood the test
of time there and whether actually law and
order fafled there 7

I would not Hke that Pres'dent’s rule
should be used as a wz2apon to avenge or
suppress the people by the police. Bat I
would like to know whether the Home Mini-
ster will give a clear directive to see that
those landless peasants, who were deprived
of their lands by some of these goondas,
should get back their lands and the families
of those poor landless peasants who lost
their lives should be compensated.

Then, the offices of the trade unions
have been robbed and seized and real demo-
cratic funciions of unlons have bzen finished-
That should be restored, All the allegations
that have been made fr.m time to time on
the trade union front should be inquired
into.

As the Home Minlster has pointed out,
_he will definitely protect the rule of law
there, But recently, three or four days
back; one of the most heartrending stories
has come fiom Burdwan. The son was
killed there and the mother was smeared
with the b'ood of the son. It has been
alleged that the SDO refused and did not
order the police to fire....(Interruption)

SHRI UMANATH (Pudukkottal) 3
It Is going too far. This calling-atteation
is on the question of procedure adopted. by
the Governor. We are not afraid of these
charges ; we can face these charges, But
under the garb“of that progedure f he

Please your seat now.

SHRI S. KUNDU : This has very
much to do with the procedure...... ..
(Interruption). A  Chief  Minlster
callsa  Government barbarous and
uncivilised  and......(Interruption)  the

Governor calls him and allows him more
time thao is nccessary to form a govern-
ment...... (Interruption). The procedure
must be laid down to see that these things

are not repeated.

SHRI Y. B. CHAVAN : 1 think, the
only point that emerged out of his long
lecture was  whether the Constilution
functioned well durlng this period. There
were many difficulties that we had- 1o face
but I must say that ultimarely the Constitu-
tional provision has helped us to come out
of the difficult sltuation there. There is no
doubt about it,

As to whether we are golng to give any
instructlon to the Governor, 1T would ke
to repeat that personally I do feel that there
is scope for giving certain  guidelines
particularly relating 1o the transitional
period but those guidelines will have 1o be
based completely on the agreement of all
the political parties in the country because
then they will have the lorce of conventions
and conventlons can only ke based on broad
agreement ancounced by all  political
parties,

As far as the inqluiry is concerned, 1 do
not think it is necessary to go in for a sort
of inquiry into Constitutional aspects by
the Supreme Court. As far as the law and
order situation and policy matters are
concerned, naturally they will be discussed
with the Bengal administration from time
to time after studying the problems very
carefully.

st smwerw @t (gUIER) ¢
a6 ARG, St 999 W 3ET F A
& §ME FT IIAT A F grad
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it & feamr H oY @2 4 gE W@
fawer 1 9g @17 6 § f7 sme & oY
wranaTdt Fegfaee odf § sO% AW ™
mEARE & fav HEFT IAN /R
e FY §rt7 ¥ T FwIF w@i @ |
&q: a3 AIZAY geAgEUg ... (vmEena)
# ag arfaa Ftar agar § & aadT
S NETT a7 9§ WA 41, TPTET 41 |
IE srAgE %3 a7 fear, wo a1 &
wifqq 77 TIEAT§ 1. (FAWE).LL
TSIIIF 7Y 959 qg war fas g
9t g3t it S aww § 7 A sqifa
ag ¥ Y dre dYo uHo qrdf § IEAT ¥
aNE 78 FI, ITF 1aqAE A A0,
f&z za% ag—F Jmar Igar §—a-
dT wgag ¥ gad qarm qEle #Y ag 9%
g4 faar s zad sgsl 1 0@ §
AT & A saifg 4G F AIFIT AR FI
wagT § 7 A0 @F NY m=A AT A
dar ag adl 4t f5 fow wec @ g
wifaga # fFa) sequens wdf # afz
T IR F1 AT fAw o & @
1% qrare ¥ fafaed) qur aew wwT ¥
gRIuT 26T 99 ArgAIfeE arEf s
At ord A agmr o a%ar g 9
were ¥ ot sfa ag w7 Aw fear oy

wifs ¥ (sawara),.,

weqw REYCT : W g4 KAT )

ot oY% sy gt ;. § ag  SAr
rgar § e o madT wiaw w1 90
FAFIY gt aY fez ¥t feafer & oegia
qrfeqdy $t 97 #4 foar ? @y gawT Ag
w2t FrIEge® «F AT T AG P A
g1 F3aer wrx F fad A1 AWedl ax
NY, T wrIegy A H SO0 F @A
F01 AFidz Ifeq arwdt § 7 S T

CHAITRA 3, 1892 (SAKA)

Government in West 410
Bengal (C. A)

W w9zge Ml w5 ¥ gert ax
nad= faare s 7

a0t @17 ag § 5 madT s sder
Faw eéfaw i qarr & Tf Sar
¢ few ag nadd= a=rar Har t s
Tigm Wt gy 9z Forga faany # fagara
Wtg § SmAAr wgaT § s g
FITS F AT T FH WH F @A
M S et o 91 &Y gewe dme i
a1 ¥fFT 9 =T 1 fagm ¥ fagamw
&ar wifgg Wt ag 9T &7 ooy ard Y
Wi < §%...... (waww) .., §
#90 & qrEET THAE ¥ g g
og® & ag & Sfs S § mET W
HITW FIGITIT &Y 747 & 3791 SNfwar
srgfel & g ¥ § QA oraedt ¥ @
s agi & e fear q@mm ar a4 ?
gady qra 9z § fF |1 TEA A anmaEw
&Y fr farg 12T ¥ a9 faz® maasre
H &1 qoE AT 1 @Ared HT f7ar § o
fama & wf@ « & aear 1 gara
& faar a1 3@ 9t ) qaAkT T
&7 foelt Fraear & gasr aver Agf 7
Wi e du g a5 @ fs woifa ag
T AN R F A gfom fomr & o
agfag adg fay § sgar A argfea
9T Y § Fa7 I8 qEdr = F
wqq ¥ Sy Fear st ?

MR, SPEAKER 1 The third part of the
Questlon does not arise, I do not allow
that.

SHRI Y.B. CHAVAN : Sir, | may say
categorically that so far as the Indirect
imputatlon against the Governor that he
had some sort of conspiracy agalost some
party is concernsd I do not accept this
propasition. Sir, he trded his best to see
that representative Governmeat was formed
or retained. I think lookin"g to the history
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of Bengal for the last 2 or 3 years, It was
his intention to see that no effort wes left
undone to see that some sort of represen-
tative Government functions there, I think
in that matter he meticulously and skilfully
tried his best. This is all that I can say.
Then, Sir, as far as the other question |is
concerned, I cannot give any goarantee on
behalf of the Governor that he will never
ask a partical party to form a Government,
His constitutional responsiblilty will be to
see whether the person to be iovited has
the majority in the legislature, This is
all that 1 can say. About the other thing,
1 am not in a position to say at the present
moment...

SHRI MANUBHAI PATEL (Dabhoi) 1
We have piven two Important Calllng
Attention Notices.. (Interruption) It is a
very serious thing.

SHRI M.L. SONDHI (New Delhl) :
Sir, In this House, is it ever possible to
discuss an important subject of Forelgn
Affairs 1 (Interruption)

MR. SPEAKER : Both of you have no
right to speak, (Interrupiion)

SHRI M. L. SONDHI 1 Sir please per-
mit us to raise the question of debate on a
vital apd important subject of far_eig-n
affairs, about Combodla, (Interruption).
Every country is vitally finterested. (Inter-
ruption) India have to play its role under
the International Control Commlssion,

MR, SPEAKER 1 All that is lrrele-

vant...

SHRI M, L, SONDHI ; le_ allow
us to ralse a discussion about Cambodia.

MR. SPEAKER 1 Mr. Sondhl, please
sit down .

SHRI M.L, SONDHIL : Sir this is a
matter with which every country Ia_i vitally
interested and we have to ralse a discussion
on that. We are devotlng one hour to the
question of which seat the Deputy Speaker
should occupy and all that. We are
devotlng so much tme for discussion of
small matb About Cambodia, the whole
world is talking about. (Interruption) We
should bhave 2 discussion on  that,

(Interruption)
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SHRI MANUBHA1 PATEL : About
the disastrous earthquake of yesterday, I
was expecting that Government will be able
to make a statement (Interruption) But 1
am sorry to say that have not said anything.
The Home Minister spoke about defection
report. I am sorry to say that the Central
Ministers and MPs of the ruling party are
involved fn the defection activity. (Interrup-
tion) I charge the Prime Minister with using
the guest-house... (anermpriuml...and
Shri Jagjlvan Ram... (Interruptions)

MR. SPEAKER : I am very sorry that
the hon, Member is defying the Chair. If he
persists, I shall have to name him, He is de-
fying the Chalr constantly... (Interruptions)
Will the hon. Member please sit down or
not ? What Is this which is going on 7...

SHRIMATI TARKESHWARI SINHA
(Barh) : It Is a serious matter, and you
must allow this matter to be raised. Two
Members of the Assembly... (Jnterruptions)
These two defectors have been kept in the
guest-house  of Government...(fnrerrup-
tions) It is a serious matter, You must allow
this matter to be raised and Government
should explain the posltion, We would
request the Home Minister to ask the SPE
to go into the charge that Rs.50,00 had
been deposited in one of the banks in Abu
in the name of the two defeciors and find
out whether this charge is correct or not.
It Is a serious matter...(Interrupt ions)

SHRI SHEO NARAIN (Basti) rose—

MR. SPEAKER 1 Will the hon.
Member please sit down ? He does not want
to be left behind the lady...(Interruptions)

st v o : gsrw wRlEw, ag
Tz wifeag wwer - (suama)

MR, SPEAKER : Let him pleease sit
down. Papersto be Lald on the Table,
(Interruptions)

I am oot hearlng aoything at all. In
future, I am golog to follow this procedure.
Let the hon, Members sit down,
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# ara & Ay fasga @ i o
%g & g g 5 qnwv w@ g &
T g Y 79 axg ¥ fagdy o msfem
wife @it o7 F¥FE qx af @)
T ¥ 2w g ¥ T AL gemed F
YT ae IR AT FW@ F Fragg N @
8T IT 5 AT AT ad IWE
9T AEY Argr |

Y fare ArTrAw ¢ sreaE wERE, AT
AFgr g frow T aTr gAY 3w A
%15 o4t qraferg w1t W@ ax A e
s A Au fadga g fs F v gae
S3q Y v H¥@w AT @mAr ...
(srwm=)......

If you stand, how can we get up and
say anything ? You are the guardian of
this House, and you must permit us to
have our say.

e AT ;T HAAX I gIAT
f& 9@ N ARy gTedt # wff § T
1 g7 ag A A fawemn gE &}
TAAIYTcace o g3 & 4%
N®Y % gFar g !

o @ A #Y 3 fow § 5 omgt
gay gk 3qaT A Afagt § AfeT w9
AqAT FfeT A AAATIT YA F OF S
g oarfrmany g gEaTw ¥

siAdt arcbTad faeg @ it 4g Y
wTer wErRdt &Y g€ § i S

ATEE F FCT G | A .

SHRI BAKAR ALI MIRZA (Secundra-
bad): Last time the hon. Minister of Parlla-
mentary Afflars gave an assurance that he
would consult the Prime Minister and fix some
time for a disussion on Telengana. I would
like to know what has happened to that
discussion,

ot 7y fowd : seqe witem, & amw
¥ oF wASQ AR § owlt wa Ay
F wEw § feg et @ gt
ot 39 f7 gu 97 arfes agw ¥
TS GRRANT ¥ AT a7 9T g
ffogg sgrar sl s@ s ant § g &
o wt fem s famr gan @ @Y wr &
a9 ¥ o qFar § fe ag gara o @
Y g &1 geama o A fags fog
w1} 577 @ fF 3g fawroaia § ag T
o A ?

ream wgAT : Ag

dStagfemy:gmu v fRm dfs
AN Wyde g & wEy @i H
AT AT SATHET Fea0q o4 A § ?
TwaNitamigt oy =it @
geEr aft WA

SHRI MANUBHAI PATEL: It is
clear that ruch things will not be put Into

the record henceforth, Bat I hope that
today it {s on record.

12.59 hrs
PAPERS LAID ON THE TABLE

FourTH F1vE YEAR PLAN—REVISED
OUTLAY, 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) ©On Behalf of the Prime
Minister, I beg to lay on the Table a
acopy of the Fourth Five Year Plan-
Revised ontlay 1969-74 together with a
statement thereon. [Placed in Library. See
No. LT 2932/70.]

PROCLAMATION IN RELATION TO
WEST BENGAL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) 1 1 beg to lay on
the Table—

(1) A copy of the “Proclamation dated
the 19th March, 1970 issued by the



